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F. No. 24017/34/2020-IPR-I 

Government of India 


-Ministry of Commerce & Industry 

Department for Promotion of Industry and Internal Trade 


(IPR-Establishment Section 

**** 

Udyog Bhawan, New Delhi-I !O 0 II. 
Dated: Friday, 21 51 August, 2020 

To, 

The Registrar General, 

All High Courls, 

[As per list) 


Subject: Filling up the posts of Chairman and Vice-Chairman of the Intellectual 
Properly Appellate Board (IP1!.B) at Chenna! - regarding_ 

Sir, 

I am directed to say that it is proposed to fill up the post of the Chairman and Vice­
Chairman of rpAS at Chennai in terms of provisions of the Tribunal, AppeUate Tribunals 
and Other Authorities (Qualifications, Experience and Other Conditions' of service of 
Members) Rules, 2020. A copy of Notification of the said Rules; i.e., No. G.S.R J09(E), 
dated 12'" February, 2020 is enclosed in llnnexure-I. 

2. The Search-cum-Selection Committee chaired by Hon'ble Chief Justice of India in 
its meeting dated 14th August, 2020 has inler-alia desired that the posls may be given 
wide publicity through Registrar General of all High Courts. 

3. It is. accordingly, requested that the vacancy circulars dated 21" August, 2020 
enclosed herewith as Annexure-II and Annexure-III may be given wide publicity and 
circulated among the existing and retired judges of the High Court in your database. The 
interested persons may apply by addressing to 8hri Rajesh Ranjan, Under Secretary, 
Department for Promotion of Industry and Internal '!':rade, Ministry of Commerce & 
Industry, Govemment of India, at raiesh.ranlan@gov.jn furnishing the Bio-data in the pro­
fOrnl& placed at A.n.nexure ~rv. 

4. It may be noted that the applications with complete proforma (Annexure-IV) 
received on or before the stipulated date will only be considered. 

Yours sincerE! Iy, 
~X \ 
I . ...J .' 
\, (.7" .......';y.1 /'"

'. ."'/'

(Rajesh'Ran)an) 
Under Secretary to the Government of India 

Tele.Oll-23063651 
e-mail: rajesll.ranjan@gov.in 

mailto:rajesll.ranjan@gov.in
mailto:raiesh.ranlan@gov.jn
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MINISTRY OF FINANCE 


(Department of Revenue) 


'NOTIFICATION 


New Delhi, the 12th February, 2020 


G.S.R. 109(E).-In exercise of the powers conferred by section 184 of the Finance Act, 
2017 (7 of2017), the Central Government hereby makes the following rules, namely:­

I. Short title! commencement and application. - (I) These rules may be called ,he Tribunal, 
Appellate Tribunal and other Authorities (Qualifications, Experience and other Conditions of Service 
of Members) Rules, 2020. 

(2) They shall ~ome into force on the date ortheir publication in the Omcial Gazette. , . 
(3) These rules shall apply to the Chairman, Vice-Chairman, Chairperson, Vice- Chairperson, 
President, Viec- President, Presiding Omcer, Accountant Member, Administrative Member, Judicial 
Member, Expert Member, Law M.ember, Revenue M.ember, Technical Member, Member of the 
Tribunal, Appellate Tribunal or, as the case may be, Authority as specified in column (2) of the 
Eighth Schedule of the Finance Act, 2017 (7 of 20 17). 

----+~---------- --.- ---~ -?"------------ ­
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2. Definitions. - In these rules, unless the context otherwise requires, ­

(a) 	 "Act" means an Act specified in column (3) of the Eighth Schedule of the Finance Act, 
2017(70f2017); 

(b) "Accountant Member", "Administrative Member"; "JUdicial Member", "Expert Member", 
"Law Member", "Revenue Member" or "Technical Member" means the Accountant Member, 
Administrative Member, ludicial Member, Expert Member, Law Member, Revenue Member 
or Technical Member of the Tribunal, Appellate Tribunal or, as the case may be, Authority 
appointed under the corresponding provisions of the Act; 

(c) "Appellatc Tribunal", "Authority" or "Tribunal" has the same meaning as assigned to it in the 
corresponding provisions orlhe Act; . 

(d) "Chairman" or "Chairpcrson" or "President" means the Chairman, Chairperson or President 
of the Tribunal, Appellate Tribunal or, as the case may be, Authority appointed under the 
corresponding provisions of the Act; 

(e) 	"Member" means lhe Accountant Member, Administrative Member, Judicial Member, Expert 
Member, Law Member, Revenue Member or Technical Member and includes the Chairman, 
Vice-Chairman, Chairperson, Vice-Chairperson, Presiding Officer of the Security Appellate 
Tribunal, President or, as the case may be, Vice- Presidenl; 

(I) 	"Presiding Officcr" means the Presiding Officer of the Security Appellate Tribunal 
appointed under section 15L of the Securities and Exchange Board of India Act, 1992 (15 of 
1992), Presiding Officer of the Debts Recovery Tribunal appointed under sub-section (I) or 
section 4 of the Recovery of Ocbts due to Banks and Financiallnslilutions Act 1993, (51 of 
1993) and Presiding Officer of the Industrial Tribunal appointed by the Central Government 
under sub-section (I) ofseclion 7A orthe Industrial Disputes Act, 1947 (14 of 1947); 

(g) 	"Search-cum-Selection Committee" means the Search-cum-Selection Committee referred to in 
rule 4; 

(h) "Vice-Chairman" or "Vice- Chairperson" or "Vice-President" means the Vice-Chairman, Ihe 
Vice·Chairperson or Vice-President ofthe Tribunal, Appellate Tribunal or, as the case may be, 
Authority; 

(i) 	 worth and expressions used herein and nOl defined bUI defined in Ihe Act shall have Ihe Same 
meanings respectively assi&ned to them in the respective Acts. 

3. Qualifications for appointment of Member. - The qualification for appoinlment of the 
Chairman, Chairperson, Presidenl, Vice-Chairman, Vice- Chairperson, Vice-President, Presiding 
Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member, Law 
Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal or, as 
the case may be, AUlhority shall be such as specified in column (3) of the Schedule annexed to these 
ru~ 	 . 

4. Method of reeruilment.-(I) The Chairman, Chairperson, President, Vice-Chairman, Viee­
Chairperson, Vice- President, 'Presiding Officer, Accountant Member, Administrative Member, 
ludicial Member, Expert Member, Law Member, Revenue Member, Technical Member Or Member of 
the Tribunal, Appellate Tribunal or, as the case may be, Authority shall be appointed by the Central 
Government on Ihe recommendation of a SearCh-cum-Selection Committee conslituted for the 
Tribunal, appellate Tribunal or, as Ihe case may be, Authority specified in column (4) of the said 
Schedule in respect of the Tribunal, Appellate Tribunal or as the case may be, Authority specified in 
column (2) ofthe said Schedule. 

(2) The Search-cum-Selection Commillce shall determine its procedure for making its 
recommendation and, after taking into account the suitability, record of past performance, integrity as 
wcll as adjudicatory experience keeping in view the requirements of the Tribunal, Appellate Tribunal 
or, as the case may be, Authority, recommend a panel of two or Ihrec persons for appoinlment to each 
pOSI. 
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(3) No appoiniment of Chairman, Chairperson, President, Vi~-Chainnan, Vice- Chairperson, Vice- :<, 

President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert 

Member, Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate 

Tribunal or Authorities shall be invalid merely by reason of any vacancy or absence in the Search­

cum·Selection Committee. 


(4) Nothing in this rule shall apply to the appointment of Chairman, Chairperson, President, Vice­
Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member, 
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member, 
Technical Member or Member of the Tribunal, Appellate Tribunal or, as the case may be, Authority 
functioning as such immediately before the commencement of these rules. 

5. Medical fit~css. - No person shall be appointed as the Chairman, Chairperson, President, Vice­
Chairman, Vice- Chairperson, V ice- President, Pre$iding Officer, Accountant Member, 
Administrative1 Member, Judicial Member, Expert Member, Law Member, Revenue Member, 
Technical Member or Member of the Tribunal, Appellate Tribunal or Authority, or as the case may be 
unless he is declared medically fit by an authority specified by the Central Government in this behalf. , 
6. Resignation by a Member. -A Member may, by writing under his hand addressed to the Central 
Government, resign his office at any time: 

Provided that the Member shall, unless he is permitted by the Central Government to relinquish 
office sooner, continue to hold office until the expiry of three months from the date of receipt of such 
notice or until a person duly appointed as a successor enters upon his office or until the expiry of his 
term ofoffice, whichever is earlier. 

7. Removal of Member from office. - The Central Government shall, on the recommendation of a 
Search-<:um-Selection Committee, remove from office any Member, who­

(a) has been adjudged as an insolvent; or 

(b) has been convicted of·an offence which, involves moral turpitude; or 

(c) has become physically or mentally incapable of acting as sueh a Member; or 

(d) has acquired such financial or other interest as is likely to affect prejudicially his functions as a 
Member; or 

(e) has so abused his position as to render his continuance in office prejudicial to the public interest: 

Provided that where a Member is proposed to be removed on any ground specified in clauses (b) 
to (e), he shall be informed of the charges against him and given an opportunity of being heard in 
respect of those charges. 

8. Procedure for inquiry of misbebavior or incapacity of the Member. - (I) If a written complaint 
received by the ·Central Government, alleging any definite charge of misbehavior or incapacity to 
perfonn the functions of the ofi;ce in respect of a Chairman, Vice-Chairman, Chairperson, Vice­
Chairperson, President, Vice·President, Presiding Officer, Accountant Member, Administrative 
Member, Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or 
Member, it shall mak:ea preliminary scrutiny ofsuch complainl. 

(2) If on preliminary scrutiny, the Central Government is of the opinion that there are reasonable 
grounds for making an inquiry into the truth of any misbehavior or incapacity of a Chairman, Vice­
Chairman, ChairPerson, Vice-Chairperson. President, Vice-Preside ill, Presiding Officer, Accountant 
Member, Administrative Member, Judicial Member, Expert Member, Law Member, Revenue 
Member, Technical Member or Member, it shall make a reference to the Search-Cum·Selection 
Committee to conduct the inquiry. 

(3) The Search-Cum-Selection Committee shall complete the inquiry wiihin such time or such further 
time as may be specified by the Central Government. 

(4) After the conclusion of the inquiry, the Search-Cum-Selection Committee shall submit its repon to 
the Central Government stating therein its findings and the reasons therefor on each of the charges 
separately with such observations on the whole case as it may think fit. 

. --~ 
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(5) The Scarch-Cum-Selection Committee shall not be bound by the procedure laid down by the Code 
of Civil Procedure,I908 (5 of 1908) but shall be guided by the principles of natural justice and shall 
have power to regulate its own procedure, including the fixing of date, place and time of its inquiry. 

? Term of office of Member. - (I l The Chairman, Chairperson Or President shall hold office for a 
term of four years or till he attains the age of seventy years, whichever is earlier. 

(2) 'The Vice-Chairman, Vice-Chairperson, Vice President, Presiding Officer, Accountant Member, 
Adminislrative Member, Judicial Member, Expert Member, Law Member, Revenue Member, 
Technical Member or, as the case may be, Member shall hold office for a term of four years or till he 
attains the age ofsixty-five years, whichever is earlier. 

10_ Casual vacancy. -(I) In case ofa casual vacancy in the office of,­
\ 

(al the Chairman, Chairperson, President, or Presiding Officer of the Security Appellate Tribunal, the 
Central Government shall have the power to appoint the senior most Vice-Chairperson or Vice­
Chairman, Vice-President or in his absence, one of the Accountant Member, Administrative Member, 
Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member, or Member 
of the Tribunal, Appellate T"ibunal or, as the case may be, Authority to officiate as Chairperson, 
Chairman, President Or Presiding Officer. 

(b) the Chairperson of the Debts Reeovery Appellate Tribunal, the Central Government shall have 
power to appoint the Chairperson of another Debts Recovery Appellate Tribunal to officiate as 
Chairperson and in case of a casual vacancy in the office of the Presiding Officer of the Debts 
Recovery Tribunal, the Chairperson of the Debts Recovery Appellate Tribunal shall have power to 
appoint the Presiding Officer of another Debts Recovery Appellate Tribunal to officiate as Presiding 
Omcer. 

11. Salary and allowances. - (l) The Chairman, Chairperson or President of the Tribunal, Appellate 
Tribunal or, as the case may be, Authority or the Presiding Officer of the Security Appellate Tribunal 
shall be paid a salary of Rs. 2,50,000 (fixed) and other allowances and benefits as are admissible to a 
Central Government officer holding posts carrying the same pay. 

(2) The Vice-Chairman, Vice-Chairperson, Vice-President, Accountant Member, Administrative 
Member, Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or, 
as the case may be, Member shall be paid a salary of Rs. 2,25,000 and shall be entitled to draw 
allowances as are admissible to a Government of India officer holding Group 'A' post carrying the 
same pay. 

(3) A Presiding Officer of the Debts Recovery Tribunal or a Presiding Omcer of the Industrial 
Tribunal constituted by the Central Government shall be paid a salary of Rs.I,44,200 - 2,18,200and 
shall be entitled to draw allowances as are admissible 10 a Government oflndia officer holding Group 
'A' post carrying Ihe same pay. 

(4) In case of a person appointed as the Chairman, Chairperson, President, Vice-Chairman. Vice­
Chairperson, Vice President, Presiding Officer, Accountant Member, Administrative Member, 
Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or Member, 
as the case may be, is in receipt of any pension, the pay of such person shall be reduced by the gross 
amount of pension drawn by him. 

12.l'ens;on, Gratuity and Provident Fund. - (I) In case ofa serving Judge of the Supreme Court Or 
a High Court or a JudiCial Member of the Tribunal or a member of the Indian Legal Service or a 
member of an organised Service appointed. to the post of the Chairperson, Chairman, President or 
Presiding Officer of the Security Appellate Tribunal. the service rendered in the Tribunal, Appellate 
Tribunal or, as Ihe case may be, Authority shall count for pension to be drawn in accordance with the 
rules of the service to which he belongs and he shall be governed by the provisions of the General 
Provident Fund (Central Services) Rules, 1960 and the rules for pension applicable to him. 

(2) In all other cases, the Accountanl Member, Administrative Member, Judicial Member, Expert 
Member, Law Member, Revenue Member, Technical Member or Member shall be governed by Ihe 
provisions of the Contributory Provident Fund (India) Rules,1962 and the Contribution Pension 
System. 
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i . ,
(3) Additional pension and gralUity shall not be admissible for service rendered in the Tribunal ~ Appellate Tribunal or, as the ease may be, Authority. ' 

,I 

13. Leave. - .(1) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice­

PreSident, Ac~untant Member, Administrative Member, Judicial Member, Expert Member, Law 

Member, Revenue Member, Technical Member, PreSiding Officer Or a Member shall be entitled to 

thirty days ofearned Leave for every year of service. 


(2) Casual L~ve not exceeding eight days may be granted to the Chairman, Chairperson, President, 

Vic~hainna~, Vice· Chairperson, Vice President, Accountapt Member, Administrative Member, 

JudiCial Memlier, Expert Member, Law Member, Revenue Member, or Technical Member, Presiding 

Officer or a Member in a calendar year. . 


. .1 
(3) The payment of leave salary during leave shall be governed by rule 40 of the Central Civil 

Services (Leave) Rules, 19n 


I 
(4) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice President,- .Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member, 

Law Member, Revenue Member, Technical Member or Member shall be entitled to encashment of 

leave in respeci of the earned Leave standing to his credit, subject to the condition that maximum 

leave encashmem, including the amount received at the time of retirement from previous service shall 

not in any case exceed the prescribed limit under the Central Civil Service ( Leave) Rules,1972. 
, 
14. Leave sanctioning authority. - (I) Leave sanctioning authority, ­

•
(a) for the Vice-Chairman, Vice-Chairperson, Vice-President, Presidin!!, Officer of the Debts 

Recovery Tribunal and Industrial Tribunal, Accountant Member, Administrative Member, Judicial 

Member, Expert Member, Law Member, Revenue Member, Technical Member or Member shall be 

Chairman, Chairperson or, as the case may be, President; and 


~ 
(b) for the Chairman, Chairperson, Presiding Officer of Security Appellate Tribunal or President, shall 

be the Central: Government, who shall also be sanctioning authority for Accountant Member, 

Administrative Member, Judicial Member, Expert Member or Member in case of absence of 

Chairman, Chairperson, Presiding Officer ofSecurity Appellate Tribunal or President. 


1 

(2) The Central Government shall be the sanctioning authority for foreign travel to the Chairman, 

Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice President, Accountant Member, 

Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or a 

Member. i 


IS. House rent allowance_ - The Chairman, Chairperson, President, Vice-Chainnan, Vice­

Chairperson, Vice President, Presiding Officer, Accountant Member, Administrative Member, 

judicial Member, Expert Member, Technical Member or Member shall be entitled to house rent 

allowanee at the same rate are admissible to a Govenunent of India officer holding Group 'A' post 

carrying the same pay. 


16.Transport 1~1I0WaDCc. - The Chainnan, Chairperson, President, Vice-Chainnan, Vice­

Chairperson, Vice President, Accountant Member, Administrative Member, Judicial Member, Expert 

Member, TeChnical Member, Presiding Officer or Member shall be entitled to the facility of staff car 

for journeys forollicial and private purposes in accordance with the facilities as are admissible to a 

Government of India officer hOlding Group 'A' post carryin!!, the same pay as per the provisions of 


~ill~~1 ' 
17. Declaration of FinaDeial aDd otller Interests. - The Chairman, Chairperson, President, Vice­

Chairman, Vice-' Chairperson, Vice Presidenl, Accountant Member, Administrative Member, Judicial 

Member, Expert Member, Technical Member, Presiding Officer or Member shall. before enterin!!, 


. upon his office, declare his assets, and his liabilities and financial and other intcrests . 
• 

18. Other conditions of se..vice. - (I) The terms and conditions of service of a Choirman, 

Chairperson, President, Vicc-Chairman, Vice- Chairperson, Vice- President, Accountan! Member, 

Administrative Member, Judicial Member, Expert Member, Technical Member, Presidin!!, Officer or 

Member with respect to which no exprcss provision has been made in these rules, sholl be such as arc 

admissible to a Government of India orticer holdin!!, Group 'A' post carryin!!,the same pay. 


----------------------------------------,------­
\ ­
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(2) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President, 
Adminislralive Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or 
Member shall not practice before the Tribunal, Appellate Tribunal or Authority after retirement from 
the service of that Tribunal, Appellate Tribunal or, as the case may be, Authority. 

(3) The Chairman, Chairperson. President, Vice-Chairman, Vice- Chairperson, Vice- President, 
Accountant Member, Administrative Member, Judicial Member, Expert Member, Technical Member, 
Presiding Officer or Member shall not undertake any arbitration work while functioning in these 
capacities in the Tribunal, Appellate Tribunal or Authority. 

(4) The Chairman, Chairperson, President, Vice-Chairman. Vice- Chairperson, Vice- President, 
Presiding Officer, Accountant Member, Administrative Member, ludicial Member, Expert Member, 
Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal 
or, as the·case may be, Authority shall not, for a period of two years from the date on which they 
cease 10 hold office, accept any employment in, or connected with the management or administration 
of, any person who has been a party to a proceeding before the Tribunal, Appellate Tribunal or, as the 
case may be, Authority: 

Provided that nothing contained in this rule shall apply to any employment under the Central 
Government or a State Government or a local authority or in any statutory authority or any 
corporation established by or under any Central, State or Provincial Act or a Government company as 
defined in clause (45) of section 2 of the Companies Act, 2013 (18 of2013). 

19. O.th of office and secrecy. - Every person appointed 10 be the Chairman, Chairperson, President, 
Vice-Chairman, Vice- Chairperson, Vice-President, Accountant Member, Administrative Mcmber, 
Judicial Member, Expert Member, Technical Member, Presiding Officer or Member shall, before 
entering upon his office, make and subscribe an oath of office and secrecy in Forms 1and II annexed 
to these rules. 

FORM I 

(See rule 19) 

Form of Oath of Office for ChainnanlVice-Chainnan! Chairperson! Vice-Chairperson! 
PresidentlVice-Presidenti Presiding Orticer! Administrative Member! Judicial Member! Expert 
Member ! Law Member! Revenue Member! Technical Member, lMember of the (Name of the 
Tribunal!Appeliate Tribunal/Authority) 

I, A. B., having been appointed as Chainnan!Vice-Chairman! Chairperson! Vice-Chairperson! 
PresidentIVice·Presidenti Presiding Officer! Accountant Member! Administrative Member, Judicial 
Member! Expert Member! Law Member! Revenue Member! Technical Member! Member of the 
(Name of the Tribunal/Appellate Tribunal/Authority 

do solemnly affirm!do swear in the name of God that I will faithfully and conscientiously discharge 
my duties as tbe ChairmaniVice-Chairman! Chairperson! Vice-Chairperson! PresidentlVice-Presidenti 
Presiding Officer! Accountant Member! Administrative Member! Judicial Member! Expert Member! 
Law Member! Revenue Member! Technical Member! Member (Name of the Tribunal/Appellate 
Tribunal/Authority) to the best of my ability, knowledge and judgment, without fear or favour, 
affection or ill-will and that I will uphold the Constitution and the laws ofland. 

FORM II 

(See rule 19.) 

Form of Oath of Secrecy for ChairmanlVice-Chairman! Chairperson! Vice-Chairperson! 
PrcsidentNicc-Presidenti Presiding Omcer ! Accountant Member! Administrative Member! ludicial 
Member! Expert Member ! Law Memberl Revenue Member! Technical Member lMember of the 
(Name ofTribunal/Appellate Tribunal/Authority) 

I, A. B., having been appointed as the Chairman!Vice-Chairman! Chairperson! Vice-Chairperson! 
PresidentlVice-President! Presiding OmcerlMember of Ihe(Namc of Tribunal!Appellate 
Tribunalll\ulhorily), do solemnly aflinn!do swear in< Ihe name of God that I will not directly Or 
indirectly communicale Or reveal 10 any person or persons any l11atter which shall be brought under 
my consideration or shall become known to me as Chairman!Vice-Chainnanl Chairperson! Vice­



310 
197122/2020/1PR-1 I 

,_ ~ 'lIfIl' 11-"""" 3(i)J ., 23 
... 

Chairperson! presidentlVice-Presidentl Presiding Officer ! Accountant Member! Administrative 
Member, Judicial Member! Expert Member / Law Memberl Revenue Member/ Technical Member 
/Member of the said (Namc of TribunaVAppeliate Tribunal/Authority) except as may be requi~ed for 
Ihe due discharge of my dUlies as the Cbairman!Vice-Chairman! Chairperson! Vice-Chairperson! 
PresidentlVice:Presidentl Presiding OfficerlMember. . 

-I SCHEDULE

. 1 (See rules 3 and 4) 

I 

I 

SI. Name {of Tribunal, Qualification for appointment of Composition of Search-cum~ 

No. Appellale Tribunal or 
AuthoritY. 

I 
Chairperson, Chairrnan~ President. 
Vice-Chairperson, Vice-Chainnan, 
Vice- President, Presiding Officer, 
Accountant Member, Administrative 
Member, Judicial Member, Expert 
Member or Technical Member or 
Member. 

Selection Committee 

(I) (3) (4J 

I. Industrial Tribunal 
eonstitulCd by the 
Central I Govemment 
under the Industrial 
Disputes Act, 1947 (14 
of 1947) 

A person shall nol be qualified for 
appointment as Presiding Officer, 
unless hc,­

(aJ is, or has been, a Judge of a HiiW 
Cow1;or 

(b)has, for a combined period of len 
years, been a District Judge and 
Additional District Judge. 

Search-cum·Selection- Committee 
for the post of the Presiding 
Officer,­

(i) aiieflustice of India or a Judge 
of Supreme Court nominated by 
him .. chairperson; 

(ii) Outgoing Presiding Omcer of 
the National Industrial Tribunal 

'" member; 

(iii) Secretary to the Government of 
India, Ministry of Labour and 
Employment -member; 

(iv) Seerelary to the Government of 
India, Ministry of Commerce 
(Department for Promotion of 
Industry and Intern. I Tradel 

- member. 

2. Income-taX Appellat~ 
Tribunal ~ under the 
I ncome-tax Act, 1961 
(430fl96l) 

•• 

, 

I 

(I) A person shall not be qualified for 
appointment as President unless he is • 
sitting or retired Judge ofa High Court 
and who has completed not less than 
seven years of service as a Judge in a 
High Court or a Vice-pre:;ident of the 
Income-tax Appella!e Tribunal. 

(2) The Central Government may 
appoint one or more members of the 
Income-tax Appellate Tribunal to be 
the Viee--Prcsident or, as the case may 
be, Viee..Presidents thereor. • 

(3) A per.;on shall not be qualified for 
appointment as a JudiciaJ Member, 
unless,­

(a) be has, for a combined period of 
ten years, been a Dislrict Judge and 
Additional District Judge; or 

(b) he has been a member of the Indian 

Scarch...cum~Selection Committee 
for the post of the President, Vice­
President. Accountant Member or 
Judicial Member .. 

(il Chief Justice of India or a Judge 
of the Supremc Court nominated 
by him ~ chairperson; 

(ii) (a) In ease of appointment of 
President, the Outgoing President, 
Income-tax Appellate Tribunal­
member; or 

(b) In case of appointment ofViee­
President or Accountant Member 
or Judicia1 Member, the President, 
Jncotne·tax Appellate Tribunal 

-Olember; 

(iii) Sccrelary to the Government 
of lndia, Ministry of Law and 
Justice (Departmenl of Lellal 

I , Legal SelViee nnd h.s held. post of 
Additional Secretary or any equivalent 
or higher post ror two years; Or 

Affairs) - member; and 

• 


1 
, 

• 
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~====~~~~~~~~~~ (e) he has been an advocate for (iv) Secretary to the Government 
twenty-five years. of India, Ministry of Finance, 

(4) A ~rson shall nol be qualified for . (Department of Revenue)
r"" -member. 

appointment as an Accountant 
Member, unlessl ­

(i) he has for twenty-five years been in 
the practice ofaccountancy, ~ 

(a) as a chartered aCGOunlant under the 
Chartered Accountants Act, 1949 (38 
of 1949); or 

(b) as a registered accountant under 
any law formerly in foree; or partly as 
such registered aCGOuntant and partly 
as a chartered accountanti or 

(ii) he has been a member of the 
Indian Revenue Service (Income-tax 
Service Group 'A ') and has held the 
post of Principal COmmissioner of 
Income-taX or any equivalent or higher 
post for two years and has performed 
judicial, quasi-judicial or adjudicating 
function for three years. 

Search..cum..Seleclion Committee3. The Customs, Excise 
for the post of PreSident, Judicial 

Appellate Tribunal 
(I) A person shall not be qualified forand Service Tax 
appointment as President unless,· .. Member and Technical Member-

under the Customs Act, (a) he is or has been a Judge of. High (i) Chief Justice of I ndia or a 
1962 (52 of 1962) Court and who has compleled nol less Judge of the Supreme Court 

nominated by him ... chairperson;(han seven years of service as a Judge 
in a High COurt; or 

(b) he is the ~ember of the Appellale (ii)(a) In ease of appointment of
Tribunal. .. 

Presiden~ the Outgoing President 
(2) A person shall not be qualified for of the customs Excise and Service 
appointment as a Judicial Member. Tax Appellate Tribunal - member; 
unless, ~ or 

(a) he has, for a combined period of (h) In case of appointment of 
ten years, been a District ludge and ludieial Member and Technical 
Additional Dislriet Judge; or Member, the President, Customs 

and Excise and Service Tax(b) he has been a member of the 
Appellate Tribunal..mcmber ;Indian Legal Service and has held a 

post of Additional Secretary or any 
equivalent or higher post for two (iii) Secretary to the Government 
years; or of India, Ministry of Finance 

(Department of Revenue)­
twenty-five years. 
(c) he has been an advocate for 

member; 

(3) A person shall not be qualified for 
appointment as a Technical Member (iv) Secretary to the Government 
unless he has been a member of the of India, Minislry of Persona1,
I ndian Revenue Service (Customs and Public Grievances and Pensions 
Central Excise Service Group 'A') and ,(Department of Personnel and 
has held the post of Principal i Training) ~member.
Commissioncr of Customs Or Central 
Ex.cisc or any equivalent or higher 
post for two years and has performed 
judicial, quasiwjudlcia! or adjudicating 
function for three years. 

I 
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4. Appellate Tribunal 
under' Ille Smugglers 
and Foreign Exchange 
Manipulators 
(Forfeiture of Property) 
Act, 1976(13 of 1976) 

S. Central Administrative 
Tribunal J under the 
Administrative 
Tribunal Act, 1985 (13 

~""'I . 
I 

I
( 

j 

•• 

1 

1 
J 
.,• 
I 

mur"iJiT ~. 31tiit'lJ(O! 

(I) The Chairman of the Appellate 
Tribunal shall be a person who is Or 

has been a ludge of a Supreme Court 
or. Chieflusticc of. High Court. 

(2) The Member of the Appeltate 
Tribunal shalt he a person not below 
Ihe rank of Addilional Secretary 10 the 
Government of India or any equivalent 
or higher post for lwo yealS and has 
performed judicial, quasi-judicial or 
adjudicating function for Illrce years. 

(I) A pelSon shall nOI be qualified for 
appointment as the Chairman, unless 
he,­

(a) is, or has been, 'a Judge of a High 
Court; or 

(b) has, for. period of not less 
than three years, held office as 
Administrative Member or Judicial 
Member in the Central Administrative 
Tribunal; 

(2) A person shall not he qualified for 
appointment.­

(a) as 11 Judicial Member, unless he,­

(i) is, or has been, a Judge of a High 
Court; or 

(ii) has, for one year, held the post of 
Secretary to the Government of India 
in the Deportment of Legal Affairs or 
the Legislntive Department including 
Member -Secretary, Law Commission 
of India; or 

(iii) has, for two years, held a post of 
Additional Secretary to tlte 
Government of India in the 
Department· of Legal Affairs or 
Legislative Department; or 

(iv) has, for a combined period of ten 
years, been a District Judge and 
Additional District Judge. 

(b) as an Administrotivc MCJnber, 
unless he, .. 

(i) has, for one year, held the post of 
Secretary 10 the Government of India 
or any other post under the Centro I 
Government or a State Government , 
and carrvinJ! the scale or nav which is 

25 

Search-cum-Selection CommiUee 
for the post of Chairman and 
Member, ­

(i) Chief Justice of India or a Judge 
of the Supreme Court nominated 
by him- chairperson; 

(ii)(a) in case of appointment of 
Chainnan, Ihe Outgoing 
Chainnan of the Appellate Tribunal 
-member, or 

(b) in ease of appointment of 
Member, the Chairman of the 
Appellate Tribunal-member; 

(iii) Secretary to the Government 
of India, Ministry of Personal, 
Public Grievances and Pensions 
(Depanment of Personnel and 
.Training)- member; 

(iv) Secretary to the Government of 
India. Ministry of Finance 
(Department of Revenue)- ntember. 

Seareh-cum-Sele<:tion Committee 
for the post of Chairman, 
Administrative Member and 
Judicial Member­

(i) Chief justice of India or Judge 
of the Supreme Coun as nominated 
by him- chairperson; 

, 
(iiXa) in case of appointment of 
Chairman Ihe Outgoing Chairman 
of the Central Administrative 
Tribunal - member; or 

(b) in ease of appointment of 
Administrative Member 'and 
Judicial Member, the ChaIrman, 
Central Administrative Tribunal 

-member; 

(iii) Secretary to the Government 
of India, Ministry of Personal, 
Public Grievances and Pensions 
(Department of Personnel and 
Training) - member; 

(iv) Secretary to the Government of 
India, Ministry of Law and Justice. 
(Dcpartment of Legal Affairs) 

-member. 

J 
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not less than that of a Secretary to the 
Government of India for One year; or 
(ii) has, for two years, held a post of 
Additional Secretary (0 the 
Government of India. or any other post 
under the Central or Siale Government 
carrying the seale of pay which is not 
less than that of Additional Secretary 
to Ihe Government of India for a 
period oftwo years: 

Provided that the ollicers 
belonging to the All-India services 
who were or are on Central deputation 
to a lower post shall be deemed to 
have held Ihe post of Secretary or 
Additional Secretary, as the case may 
be, from the date such officers were 
granted proforma promotion or actual 
promotion whichever is earlier (0 the 
level of Secretary or Additional 
Secretary, as the case may bc, and the 
period spent on Central deputation 
after such datc shall count for 
qualifying service for the purpose of 
this dause. 

6. ClaimsRailway (I) A person shall not be qualified for Seareh~cum-Selcction Committee 
undcr theTribunal appointment as the Otairman t unless consisting for the post of the 

ClaimsRailway he,­ Chairman, Vice~Chairman 

1987 (54Tribunal Act, (a) is, or has been, a Judge ofa High (Judicial), Vice-Chairman 
ofl987) Court; or (Technical), Technical Member 

(b) has, for a period of not less than 
and Judicial Member:­

thrce years, held office as Vice­ (j) ChiefJustice of India or Judge of 

Chairman, ludicial Membcr or the Supreme Court nominated by 
Technical Membcr, as the ease may him - chairperson; 
be. 

(2) A person shall not be qualified for 
appointment as the Vice­

(ii) (al in case of appointment of 
Chairman, the Outgoing Chairman, 

Chairman(Judicial), unlcss he,­ Railway Claim Tribunal- member; 
(a) is, or has been, a Judge of a High or 
Court; or (b) in casc of appointment ofViee­
(b) has been a member of the Indian Chairman (Judicial), Vice­
legal Service and has hcld a post of Chairman (Technical), Technical 
Additional Secretary or any c'<juiv"lent Member and Judicial Member, the 
or any highcr post for two years; or Chairman Railway Claim Tribunal 
(c) has, for two years, held a civil - member; or 
judicial post carrying a scale of pay 
which is. not less than that of an 
Additional Secretary to the (iii) Member (Traffic) of the 

Govcrnmen't of India; or Railway Board· member; 

(d) has, for a period of not less than (iv)Secretary to the Governmcnt of 
(hree years, held office as a Judicial India, Ministry of Law and Justice. 
Member. . (Department of Legal Affairs) -

(3) A person shal! not be qualified for member, 

appointment as the Vice-Chairman 
(Technical), unlcss he, ­

(a) has, for a period of not less than 
lhree years, held office as a Technical 
Member~ !~-L__~~~~~~__________~~__~_~______~ 
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(b) has, for two ycar" held a poSt 
under a railway administration 
carrying a scale of pay which is not 
lOss than that of an Additional 
Secretai)' to the Govemment of India 
and has adequate knowledge of rules 

I 

I 

\ 

7. Securities Appellate 
Tribunal I under the 
Securities I Exchange 
Board of lodi. Act, 
1992(15 of 19921 

I 
I 
I 

I 

and procedure of, and experience in, 
claims and commercial matters 
relating to railways. 

(4) A person shall not be qualified for 
appointment as a ludicial Member, 
unless he,­

(al is, or has been, a ludge of a High 
Court; 

(b) has, for a combined period of ten 
years, been a District Judge and 
Additional District ludge. 

(5) A person shall not be qualified for 
appointment as a Technical Member 
unless he is a person of ability, 
integrity and standing having special 
knowledge of rules and procedure of, 
and experience in, claims and 
commercial matters relating to 
railways of not less than tw<lltty-five 
years. 

(I) A person shall not be qualified for 
appointment as the Presiding Officer 
or a Judicial Member or a Technical 
Member of the Securities Appellate 
Tribunal, unless he,­

(al in the case oflbe Presiding Officer, 
is, Or has been, a Judgeoflbe Supreme 
Court or a Chief Justice of a High 
Court; Or 

(b) in the case of a Judicial Member, 
is, or has been, a Judge of a High 
Court; Or 

(0) in the case of a Technical 
Mcmber,­

(il is, or has been, an Additional 
Secretary for two years or Secretary in 
the Ministry or Department of the 
Central Government or any equivalent 
post in the Central Government or a 
State Government; or 

(ii) is a person of proven abili\y, 
integrity and standing having special 
knowledge and professional 
experience. of nOI less th:m lwenty­
five years. in financial sectOrs 
including securities market or pension 
funds or commodity derivatives or 
insurance. 

(2) A Member or Part time Member 
or the Board or the Insurance 
Regulatory and Devc!opment 

Seareh and Selection Comminee 
for Post of the Presiding Officer, 
Judicial Member and Technical 
Member. 

(i) Chief Justice of India or 
Judge of the Supreme Court of 
India nominated by him 

- chairperson; 

(ii) (a) in case of appointment of 
Presiding Officer, the Outgoing 
Presiding Officer of the Seeurities 
Appellate Tribunal- member; 

(b) in ease of appointment of 
Judicial Member and Technical 
Membert the Presiding Officer of 
the Securities Appellate Tribunal­
member; or 

(iii) Socretary to the 
Government of India, Ministry of 
finance, (Department of Economic 
A fr.irs) - member; and 

(iv) Secrelary 10 the 
Govcntmcnt of India. Ministry of 
finance, (Departmelll of Rcvenue) 
-member. 

i i Author!t·· or the Pension F'undL-__~____~____~~~~.'>~~~~~~~~L-______________~ 

------~.----
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Debts Recovery 
Tribunal under the 
Recovery of Debts Due 
10 Banks and Flnancial 
Institutions Act, 1993 
(51 of 1993) 

s. 

9. Debts Recovery 
Appellate Tribunal 
under the Recovery of 
Debts Due to Banks 
and Financial 
Inst;tutions Act, 1993 
(5t ofi993) 

Regulatory and Development 
Authority~ or any _person at senior 
management level equivalent to 
ExeeuHve Director in the Board or in 
sueh Authorities. shaU not be 
appointed as Presiding Oflicer or 
Member of the Securities Appellate 
Tribunal. during: his service or tenure 
as such with the Board or with such 
Authorities, as the case may be, or 
within two years from the date on 
which he ceases to hold office as such 
in the Board Or in su~h Authorities. 

(3) The Presiding Officer or Member 
of the Securilies Appellate Tribunal 
shall be a person who docs not "ave 
any financial or other interest as arc 
likely .to prejudicially affect their 
functions as such, Presiding Officer or 
Member. 

A person shall not be qualified for 
appointment as Presiding Officer of 
the Debts Recovery Tribunal t unless 
he, is, or has been, 11 District Judge. 

A person shall not be qualified for 
appointment as Chairperson. unless 
he, ­

(a) is, or has been, a Judge of. High 
Court; or 

(b) has been a member of the Indian 
Legal Service and has held a post of 
Additional Secretary Or any equivalent 
or any higher post for two years; or 

(e) has held oflicc as the Presiding 
Officer of n Debts Recovery Tribunal 
for three years, , 

i 

Search-cum~Sclectlon' Committee I 

for the post of Presiding Officer of 
the Debts Recovery Tribunal, ­

(i) Chief Justice of India or Judge I I 
of the Supreme Coul1 nominated 
by him-chairperson; 

(ii) Oulgoing Presiding Officer of 
the Debts Recovery Tribunal 

-member; 

(iii) Seeretary to the Government; 
of India, Ministry of Finance 
(Depal1ment of Financial 
Services)- member; and 

(v)Secretary to the Government of 
India, Ministry of Corporale 
Affairs ~ member. 

Scarch-eum... Selection Committee 
for; the Chairperson of the Debts I 
Recovery Appellate Tribunal, ­

(i) Chief Justice of India or any; 
Judge of the Supreme Court as; 
nominated by him ~ chairperson; I 

(ii) Outgoing Chairperson of the i 
Debts Recovery Appellate Tribunal; 
- member. ) 

(ii) Secretary to the Governmcot of, 
India, Ministry of finance' 
(Department of Financial 
Services)- member; I ; 
(iv)Secretary to the Government of 
Indin, Ministry of Corporate 
Affairs - member. ! 

f 
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~-+--~------4-----------~----~------
10. Airport Appellate A person sh.1I not be eligible for Scarch,cum-Selection Committe<:. 

Tribunal under the appointment as Chairperson, unless he, for the post of Chairperson of 
Airport Authority of iSl or has been, a judge of a liigh Airport Appellate Tribunal, ­
India Act, 1994 (55 of Court. 
1994) 



29 

I 
316 

1971221Z0201lPR-1 
- ('l11T II.......... ' 3(i)] 


(i) Chief Justice or India or any 
other judge of Supreme Court 
nominated by him .chairperson; 

(iI) - Outgoing Chairperson of 
Airport Appellate Tribunal 
-member; 

(iii) Secretary to the Government 
of India, Ministry orCivii Aviation 
~ member; 

(iv) Secrelary to Ihe Government of 
India, (Department of Economic 
Affairs) .. member; 

I 

Search-cum·Selection Committee(l) A person shall not be qualified forII. Telecom Disputes 
for Ihe post of the Chairperson and appointment as ChairpersonJ unlessSettlement and 

Appellate Tribunal 
• undcr tthe Telecom 

Regulatory Authority of 
India Act, 1997 (24 of 
1997) , 

Appellate 1Board under 
the Trade Marks Act, 
1999 (47 of 1999) 

12. 

I 
'\ 

I 

he,­

(a) is, or has been, • Judge of Supreme 
Coun; or 

(b) is, or has been, Chief Justice of a 
High Court. 

(2) A person shall nol be qualified for 
appointment as Member unless he is a 
person of ability, integrity and 
standing having special knowledge of, 
and professionaf experience of, not 
less than twenty-five years in 
economics. business l commerce, law, 
finanee, accountancyI management.. 
industry. public affairs, administration. 
telecommunications or any other 
matter which is useful to the Telecom 
Disputes· Settlement and Appellate 
Tribunal. 

(I) A person shall not be qualified 
for appointment as Chairman~ unless 
he," 

(a) is, or has been, a Judge of High 
Court; or 

(b) has, for a period of not less than 
three years. hcfd office as Vice­
Chairperson of the Appellate Board. 

(2) A person shall not be qualified 
for appointment as Vice·Chairman. 

lunless he,­

(a) is, or has been, a Judge of High 
Court; or 

(b) has, for two years, held the office 
or Judicial Member or.3 Technical 
Member, and has a degree in Jaw 
with twelve years or practice at bar 
01" f\vclvc years· experience in a 
State Judicial Scrvicc. 

(3) A person shall not be qualified 
ror appoinlmenl as Judicial Member, 
unless he,­

Mem.ber,­

(i) Chief Justice of Indi. or any 
judge of \he Supreme Court 
nominated by him -chairperson; 

(ii) (a) in case of appointment of 
Chairperson, the Outgoing 
Chairperson of the Telecom 
Disputes Settlement and Appellate 
Tribunal- member; or 

(b) in case of appointment of 
Member, the Chairperson or the 
Telecom Disputes Settlement and 
Appellate Tribunal- member; or 

(iii) Secretary to the Government 
of India, (Department of 
Telecommunicalions)M member; 

(iv) Seerctary to the Government of 
India, Ministry or Civil Aviation ­
member 

(A) Scarch-cum-Selcetion for the 
post of the Chairman, Vice­
Chairman. Judicial Member and 
Technieal Member of the Appellate 
Board~ ~ 

(i) Chief Justice of India or any 
Judge of the Supreme Court 
nominated by him ~ chairperson; 

(ii) (a) in ease of appointment of 
Chairman, the Outgoing Chairman 
of the Appelt.le Board- member; 
or 

(b) in case of appointment of Vice­
Chairman, Judicial Membcr and 
Technical Member (Trade mark), 
Technical Member (Palent) and 
Technical Mcmber(Copyrighl) of 
the Appellate Board, the Chairman 
of Ihe Appella'e Board-member;or 

(iii) Secretary to the Government 
of India, (Department for 
PromOlion of Industry and Intcrnal 
Trade) ~menlbcr; 

'1 • 
I 
I 

.--.,..,.- - .... -t' -------- ­

, • 

I 
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(aj is, or has been, a Judge of High 
Cour!; or 

(bj has, fora combined period often 
yearst been a District Judge' and 
Additional District Judge. 

(4) A person shaU not be quali ned 
for appoint';'ent as Technieal 
Member (Trademark), unless he, ­

(a) has, for ten years, exercised 
functions of a Tribunal under the 
Trade Marks Act, 1999 (47 of 1999) 
and has held a post not lower than 
the post of Registrar for five years 
and has a degree in law with twelve 
years of praclice at bar or twelve 
years" experience in a State Judicial 
Service, or 

(b) has, for twenty-five years, been 
an advocate of a proven specialised 
experience in trade mark law. 

(5) A person shall not be qualified 
for appointment as Technical 
Member (Patent), qnless he, ­

(a) has, for nvc years, held the post 
or exercised the functions of the 
Controller under the Patents Act, 
1970 (39 of J970); or 

(b) has, for twenty-live years, 
functioned as a registered patent 
agent and possesses a degree in 
engineering or technology or a 
master1s""degree in science from any 
University established under law for 
the time being in force. 

(6) A porson shall not be qualified 
for appointment as Technical 
Member (Copyright), unless he, ­

(a) is, or has been a member of Ihe 
Indian Legal Service and is holding, 
or has held a post of Additional 
Secretary or any equivalent or any 
higher post for two years; or 

(b) has, for a combined period often 
years, been a District Judge and 
Additional District Judge; or 

(0) is, or has becn a member of a 
Tribunal or Civil Service not below 
the rank of an Additional Secrelary 
(0 the Government of India Iwilh 
three years' experience in the field 
of Copyright; or . 

(d) has, for twenty-five ycars, been an 
advocate of a proven specialized 
experience ill Copyright Law: 

: Provided that one member of -the 
. I· 	 i Appellate Board for purposes of the 

: Copyright Act shall have qualifictnion 

(iv) Secreu"y to the Government of 
India, Mjnistry of Consumer 
Affairs Food and Public 
Distribution -member; 

, . 

. 

I as in (a),(b)or(d)abovc.L-~__________-L__~~~________~______________~ 
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13. 

14. 

15. 

National Company Law 
Appellate Tribunal 
under the Companies 
Act, 2013 (18 of2013). 

Authority lfor Advance 
Ruling lunder the 
Income-taX Act, 1961 

,0> '''%\' 

Film Certi fication 
Appellate I Tribunal 
under \ the 
Cinematograph ACI, 
1952 (370f 1952) 

I 


(I) The Chairperson shall be a person Sear.h-Cum-Seleetion Commiltee 
who is or has been a Judge of the for lhe post of Chairperson, 
Supreme Court or the Chief Justice of Judicial Member and Technical 
a High Court. Member- , 

(2) A Judicial Member shall be a (i) Chief Justice of India or any 
person who is or has been a Judge ofa Judge af the Supreme ·Court 
High Court or is a Judicial Member of nominated by him -ehairperson; 
the National Company Law Tribunal (ii) (a) in case of appoinlment of
for fiye years. Ch.irpernon, the Oul&oing 
(3) A Technical Member shall be • Chairperson of the Nalional 
person of proven ability, integrity and Company Law Appellale Tribunal 
standing having special knowlCdge -member; or 
and professional experience, of not (b) in case of appointment af
less than twenty· live years~ in law, Judicial Member and Technical
industrial Onancct industrial Member Ihe Chairperson of the 
management or administration, National Company Law Appellate 
industrial reconslruction, investment, Tribunal - member; or 
accountancy or any other matter which 

(iii) Secretary to the Government 

Law Appellate Tribunal. 
is useful to the National Company 

of India, Ministry of Corporale 
Affairs - member; 

(Iv) Secretary to lhe Government of 
India, Ministry of Finance 

. (Department of Financial 
Services) ~ member. 

Search~cum Selection Committee 
appointment as, ~ 
A person shall be qualified far 

for Ihe post afChainnan, Vice­
Chairman, Law Member and;(a) Chairman, who:· 
Revenue Member ­

(i) is, or has been, a Judge ofthe 
(i) Chief Juslice of Indi. or anySupreme Court; or 
Judge of lhe Supreme Court 

(ii) is or has been a Chief Justice of a nominated by him - chairperson; 
High Court. 

(ii) (a) in case of appoinlment of 
(b) Vice-chairman, who is, or has Chairman, the Outgoing Chairman 
been, • Judge ofa High Court; to the Authorities for Advance 

I Ruling- member; or 

combined period of ten years, been a 
(0) Law Member, who has, far • 

(b) in case afnppointmcnl ofVice­
District Judge and Additianal District Chairman, Law Member and 
Judge; or Revenue Member, the Chairman to 

the Authorities for Advance(d) Revenue Member from .he Indian 
Ruling- member;Revenue Service who is quali r1ed to be 

a Member of .he Central Baard af (iii) Secrelary 10 Ihe Government 
Direct Taxes and nn officer of the of Indin, Ministry af Finance 
Indian Customs and Central Excise (Department of Revenue) • 
Service j who is qualified to be a member; and 
Member of lhe Cenlral Board of 

(iv) Secretary 10 the Govenlment ofExcise and Customs and has 
india, Ministry of Personal~ Publicperformed judicial, quasi-judicial or 
Grievances and Pensionsadjudicating funcHon for three years. 
(Dcp~rtment of Personnel and 
Training) -member. 

Search-cum-Selection COlnmince 

appointment as Chairman, unless he. ~ 


(I) A person shall not be qualified for 
for poS! of the Chairman and 
Member of the Appellate

(aJ is, or has beell, a Judge of a High Tribunal,-
Courl; or 

(i) Chief Justice of India or any 
(b) has, for a period of 1101 less lllan ,Judge of lhe Supreme Cour! I 

Ihree years. heJd office as member. : nominated by him _ chairperson;
I / 

---'I-- -- . - ..- - ---­

1 
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(2) A person qualified to judge the (iil (aJ in ease of appointment of 
errect of films on the public shall be Chairman, the outgoing Chairman 
qualified for appointment as a of She Appellate Tribunal~member; 
Member. or 

(b) in case of appointment of 
Member, tbe Chairman of the 
Appellate Tribunal-member; 

(iii) Secretary to the Government 
of India, Ministry of Information 
and Broadcasting -member; and 

(iv) Secrelary to the Governmen! of 
India, MinislTy of Culture-member. 

National Consumer (I) A person shall not be qualified for Search-cum-Selection Committee 
Disputes Redressal 

16. 
appointment as President,. unless he,- for post of tbe President and 

Commission under the Member of the National Consumer (a) is, or has been, a Judge of the 
Disputes Redrcssal Commission, ­Consumer Protection Supreme Court: or 

Act,1986(680f!986) (iJ Chief Justice of India or any(b) is, or has been, Chief Justiee of a 
Judge of the Supreme CourtHigh Court. 
nominated by him - cbairperson; 

(2) A person shall not be qualified for 
(ii) (a) in case of appointment ofappointment as Member unless he.­
President, the Outgoing President 

(a) is, or has been, a Judge of a High of National Consumer Disputes 
Court; or Redr....1 Commission- member; 

or 

years, been a District Judge and (b) in case of appointment of 
Additional District Judge; or 

(b) has, for a eombined period of ten 

Member, the President of National 
Consumer Disputes Redressal 

standing, and' having special Commission- member; 
knowledge of, and professional 

(e) is a person of ability, integrity and 

(iii) Seeretary to the Government 
experience of nolless than twcnty~1ive of India, Ministry of Consumer 
years in economics. business~ A rrairs, food and Public 
commcrcc1 law, finance, accountancy, Distribution-member. and 
management., industry. public affairs, 

(iv) Secretary to the Government ofadministration or any olhcr mattcr 
Jndia. Ministry of Commercewhich is useful to the National 
(Department for Promotion ofConsumer Disputes Rcdrcssal 
Industry and Internal Tlade)­Commission. 
member. 

17. Appellate Tribunal for (I) A person shall not be qualified for Search-cum~Selcction Committee 
Electricity under the appointment as Chairperson of the f'Or the post of Chairperson, 
Electricity Act, 2{)03 Appellate Tribunal, unless he. - judicial Member and Technical 
(360f2003). Member­(0) is, or has been, a Judge of 

Supreme Court; or (i) Chief Justice of India or any 
Judge of the Supreme Court

(b) is, or has been, Chief Justice of a nominated by him - chairperson;
High Court. 

(ii) (s) in case of appointment of 
(2) A person shall nol be qualified for Chairperson. the Outgoing
appointmenl as Judiciol Membcr~ Chairperson of the Appclhue
uniess, he- Tribunal for Electricity - member; 

(aJ is, or has been, a Judge of a or 

High Court; or (b) in eaSe of appointment of 
(b) has, for a combined period of Judicial Member and Techni""l 

ten years. been a District Judge Mcmber. the Chairperson of the 
and Additional District Judgc. Appellate Tribunal for Electricity 

. - member"
(3) A person shall not be qualified for... ' 
nppoil1tlllcnt as Teehnicl.Il Member (111) ~ecrcl~r:r to (he Govemmcnt 

,unless he is a person of ability, :' of India. Ministry Power-mcl11bcr~ 
i intcgrit)~ and standing having special: and 

http:Teehnicl.Il
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18, Armed Forces Tribunal 
under I lhe Anned 
Forces :;\cI, 2001 (55 of 
2001) I 

I 
! 

'\, 

19. National 'I Green 
Tribunal . under the 
National Grecn 
Tribu'nal Act, 20 I 0 (19 
of20(0) l 

r 
I 
• 

\ 
~ 
I 

\• 
,I 

knowledge of, nnd professional 
experience of. not less than twenty­
five years in matters dealing with 
electricity generation, transmission. 
distribution, regulation. economics. 
business, commerce, law, finance, 
accountancy. management, industry, 
public affairs. administration or in any 
other matter which is useful to the 
Appella!e Tribunal. 

(I) A person shan not be qualified for 
appointment as Chairperson, unless. 
he,~ 

(a) is, or has been, a Judge ofSupreme 
Court; or 

(b) is or has been a Chief Justice of a 
High Court, 

(2) A person shan not be qualified for 
appointment as Judicial Member 
unless he is, or has been, a Judge of D 

High Court, 

(3) A person shall not be qualified for 
appointment as Administrative 
Member, unless he... 

(a) has held or has been holding the 
rank of Major General or above for ,8: 

total period ofthree years in the Army 
or equivalent rank in the Navy or the 
Air Force; or 

(b) has served for not less than one 
year as Judge Advocate General in the 
Army or the Navy or (he Air Force, 
and is not below the rank of Major 
Gcnernl, Commodore and Air 
Commodore respectively; or 

(c) is a person of ability, integrity 
and standing having special 
knowledge of, and professional 
experience afnot less than (hirty years 
in. economics. business. commerce~ 
lawt financc! accountancy, 
management, industry. public affairs, 
adrninlstration or in ony other maUer 
useful to the Armed Forees Tribunal. 

(I) A persall shall not be qualified for 
appointment 	 as Ousirperson, unless 
hc, ­

(a) is, or has been t a Judge of Supreme 
Court; or 

(b) is, or has been, Chief JUSliee of a 
High Court. 

(2) A person shall not be qualified for 
nppointmcnl as Judicial Member. 
unless he, ­

(a) is, or has been, a Judge of a High 
Court; or 

(iv) Seeretary 10 the Government of ,Ar:
India, Ministry of Petroleum V 
-member. 

Search<um~Selection Committee 
for the post of Chairperson, 
ludieial Member and 
Administrative Member­

(i) Chief Justice of India or any 
Judge of the Supreme Court 
nominsco:!d by him - chairperson; 

(ii) (a) in case of appointment of 
Chairperson, the Outgoing 
Chairperson of the Armed Force 
Tribunal .. member; or 

(b) in case of appointment of 
Judicial Member and 
Administrative Member the 
Chairperson of the Armed Forces 
Tribunal - member; 

(iii) Secretary to the Government 
of' India, Ministry of Defence­
member; and 

(iv) Secretary to the Government of 
India, Ministry of Personal, Public 
Grievances and Pensions 
(Department of Personnel and 
Training}~member. 

Seareh~cum~SeleClion Committee 
for Ihe pOst of Ihe Chairperson, 
Judicial Member and Expert 
Member of the Nationnl Green 
Tribunal. ­

(i) Chief Justice of India or any 
Judge of the Supre~e Court 
nominated by him - chairperson; 

(ii) (aJ in case of appointment of 
Chairperson, the Outgoing 
Chairperson of the National Green 
T ribunal ~ mcmbcr;or 
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(b) has, for a combined period of (en 
years. been a District Judge and 
Additional District Judge. 

(3) A person shall not be qualified for 
appointment as Expert Member, unless 
he, ~ 

(a) hIlS a degree or Post-graduation 
degree or DOCloraie Degree in Science 
and has an experience of twenty~five 
years in (he relevanl field including 
five years' practical experience in the 
field of environment and forests 
(including pollution control, h07.ardous 
substance management, environment 
impact 'assessrnent~ climate change 
management, biological diversity 
management and forest conservation) 
in a reputed National level institution~ 
or 

(b) has adrmnislrative experiene<: of 
twenty years including experience of 
live years in dealing with 
environmental matters In the Central 

I Government or D State Government Or 
i : in • reputed National or Slate leveJ 

I II insticution. 

(b) in case of appointment of 
Judicial Member and Expert 
Member the Chairperson of the 
National Green Tribunal .. member; 

(iii) Secretary (0 the Government 
of India, Ministry of Environment 
and Forest-member; and 

(tv) Secretary to the Government of 
India, Ministry of Personal, Public 
Grievances and Pensions 
(Department of Personnel & 
Training)-member. 

[F. No. A.-500501912016-Ad.1C (CESTAT) (PI-I)] 
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F. No. 24017/34/2020-IPR-I I 	
, 

Government of India 
Ministry of Commerce Be Industry 

Department for Promotion of Industry and Internal 'J'rade 
IPR-Establishrnent Section 

,Udyog Bhawan. New Delhi-I 10 011 
Dated: Friday. 21" August, 2020 

Vacancy 

Department for Promotion of Industry and Internal 'J'rade (DPIlT). invites 
applications for the post of Chairman. Intellectual Property Appellate Board (IPAB). 

Chennai. I 
, 	 2. IPAB is an Appellate Board. established under Section 83 of the 'J'rade Marks Act. 

1999 under the administrative control of DPIIT. It exercises jurisdiction over the matters 
entrusted with it under the various laws related to Intellectual Property Rights (IPR). 

1
3. Persons fulfiIIing the eligibility and qualifications laid down by the 'J'ribunal. 
Appellate Tribunal and Other Authorities (Oualifications. Experience and Other 
Conditions of Service of Members) Rules. 2020 as listed below may apply on the 
prescribed proforma in Annexure, so as to reach DPlIT on or before 5:00 PM on 18th 

Septe~er.2020: ­, 
,Post Chairman, IPAB (one post)
i" ,i 

:Location IChennai. Tamil Nadu1 . 
lPay Scale IA salary of Rs. 2.50,000 (fixed) per month and other allowances'I 

I and benefits as are ad)tlissible under the said Rules. : 

Eligibility Criteria IA person shall not be qualified for appointment as Chairman.
• unless he-

a. 	 is. or has been. a Judge of High Court; orI,.. 	
I 

b . 	 has, for a penod of not less than three years, held office as 
Vice-Chairman of the Appellate Board (!PAB) 

I Not more than 70 years (retirement age)[Age limit 

The Chairman shall hold office for a term of four years or till he 
(. 

~erm and tenure 
attains the age of seventy years, whichever is earlier. 

4. Eligible!and willing persons may submit their application j;' the proforma given in 
Annexure to SM Rajesh Ranjan, Under Secretary. Department for Promotion of Industry 
and Internal Trade. Ministry of Commerce & Industry. Government of India, at 
raiesh.ranjan@gov.in. 	 • 

I 	 'V· )
lQ(.~::>' 

i 	 (Rajesh Ranjan), Under Secretary to the Government of India 
Tel: +91-11-23063651 

e-Mail: rajesh.ranjan@gov.in 

mailto:rajesh.ranjan@gov.in
mailto:raiesh.ranjan@gov.in
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F. No.P-24017l34/2020-IPR-1 

Government of India 


Ministry of Commerce &Industry 

Department for Promotion of Industry and Internal Trade 

lPR-Establisrunent Section . 

Udyog Bhawan. New Delhi- 110011. 
Dated: Friday. 21" August, 2020 

Vacancy 

Department for Promotion of Industry and Internal Trade (DPIIT) invites 
applications for the post of Vice-Chairman, Intellectual Property Appellate Board (!pAB), 
Chennai. , ' 

2. IPAB is an Appellate Board, established under Section 83 of the Trade Marks Act. 
1999 under the administrative control of DPIIT. It exercises jurisdiction over the matters 
entrusted with it under the various laws related to Intellectual Property Rights (!PR). 

I 
3. Persons fulfilling the eligibility and qualifications laid down by the Tribunal. 
Appellate Tribunals and Other Authorities (Qualifications, Experience and Other 
Conditions of Service of Members) Rules. 2020 as listed below may apply On the 
prescribed proforma so as to reach DPIIT on or before four weeks from the date of 
publication of this vacancy in the 'Employment News':' 

I 
Post , Vice-Chairman.lPAB (one post) 

!Location Channai, Tamil Nadu , 1 
Pay Scale 	 IA salary of Rs. 2,26,000 per month and other allowances and 

benefits as are admissible under the said Rules.1 
! 

I 
Eligibility Criteria IA person shall not be qualified for appointment as Vice 

Chairman, unless he-

I 
 a. is, or has been, a Judge of Hiqh Court; or .
• b . has, for two years, held the office Judicial Member or a
. l Technical Member and has a degree in law with twelve 

years ofpractice at bar or twelve years' experience in a 
State Judicial Service. 

I 

•J 
lAge limit i 1N0t more than 65 years (retirement age) 

rrerm and tenure tJ'he Vice-Chairman shall hold office for a term of four years 01 
I till he attains the aOe of sixty-five vears, whichever is earlier. 

4. Eligible 1md willing persons may submit their application in th~ proforma given in 
Annexure to shri Rajesh Ranjan, Under Secretary, Department for Promotion of Industry 
and Internal Trade, Ministry of Commerce & Industry, Government of India, at 
ri!iesh.ran;an@!jov.in. 	 ­

,£~~.qJ; 
~.f (Rajesh Ranjan) 

Under Secretary to the Government of IndiaI 
Tel: +91-11-23063651 

j e-Mail: mjesh.ranjan@aov-in 

I 
I 

---+-.-------~- ­
I 

mailto:mjesh.ranjan@aov-in
mailto:ri!iesh.ran;an@!jov.in
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ANNEXURE-Ii! 

BIODATA OF CANDIDATE (IN DUPLICATE) 

POST APPLIED FOR................................................... . 

, 
''t Please Affix duly signed 

one Passport size 

photograph here, and . 
:attach 2 unsigned photo. 

i 

SI. No. PARTICULARSt 
Name of candidate In block letters (as appears in 

EdJcational certificates) 


1. 

. I 
2. Father's!Husband's Name 


! 
 , 

Date of birth (in Christian Era) and Age (As on3. 

, ] 

closing date of application) 
! 

Educational Qualification (Kindly attach attested4. II 
copy ofeducational qualification) 

,I 
iDate of enrolment as an advocate !Patent Agent or5. 

J '. 
as applicable i

I 

Gender (Male! Female/ Others) Married or6. • 
Unmarried 

Correspondence Address along with Tel. No. &7. 
•

Mobile No. with Fax and e-mail address (if any) 
I 

8. Name & Address of the Office! Department! Court ,
where at present 

-

working 
" 

9. a. Present !Iast post held. if any 
I 

i b. P.ay Band & Grade Pay 

I 


c. Pay in Pay Band 
I 

[In· case presently on deputation. indicate above .. 
details of regular post held also] 


i • ._­ --.~ 

10. Date of appointment' in the present grade 
• 

U. Date ofsuperannuation (if applicable) 

, 


I 



r .' 

\ , 
.11 

.. _-. 

12. Details of Employment, in Chronologkal order 
(enclose Separate sheet. jf required) 

I 
SI. Office Post held with From To Nature 
No: Pay Scale/Pay of 

Band & Grade Duties 

• 
Pay 

(indiCate 
whether on 

, regular basis or ! 
• otherwise) 

, 

. 

, 
M ____ 

13 . Date of return from the Ex·cadre post. ifany 
. 

14. Whether belong to SC/ST /OBCjGEN 
'. 

15. Citations of the important cases of Trade 
Marks/Patent/Copyright Act appeared in 'the 

Supreme Court or any other High Courts. . , 

16. Additional Information. if any. which the applicant 
likes to furnis,h in support of his suitability for the 

i 

post. Enclose a separate sheet. if the space is 
insufficient. 

17. Published work. if any. under Patent/ Trade Marks/ , 

Copyright Law. if any (enclose copy) 

Place: 

Date: 

(Signature of the Candidate) 



.\ 
Part-II 


(To be filled by the employer, if applicable) 


i. 	 It is ,certified that the information furnished by ______ has been 
checked as per tile service records of the ind ividual and found correct 


J 

jj, 	 It is, certified that no disciplinary/ Vigilance case is either pending or 

contemplated against ___' ______ 

iii. 	 In thl event of his/her selection _______ he/she will be relieved of 
his/Iler duties from thi's office. 

~ 
iv. 	 His/her annual Confidential Reports (Photocopies. duly attested) for the last five 

yearS'are sent herewith. 

Date: 

• Name: 

I 
 Designation: 


I 	 Telephone No. 
, 


1 

; 


I 
, 

., 

---.-L
I 
~-----~( 

I 
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